FORM-A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OR A 0 0 REDITORS O
ANAR oA )
RELEVANT PARTICULARS
1. Name of corporate debtor LANARSY INFRA LIMITED
2. Date of incorporation of corporate debtor November 24, 2011
3. Authority under which corporate debtor is Registrar of Companies, Karnataka
incorporated / registered
4. Corporate Identity No. / Limited Liability U45200KA2011PLC061346
Identification No. of corporate debtor
5. Address of the registered office and principal Registered Office: #6, 4th Cross, Maruthi Nagar, Chandra
office (if any) of corporate debtor Layout, Bangalore - 560040, Karnataka, India
(As per the details on MCA Master Data)
Corporate Office: 1-72/3/2/1, 3rd Floor, Above Andhra Bank,
Opp. RTTC, Gachibowli, Hyderabad - 500 031
(As per the Website of Corporate Debtor)
6. Insolvency commencement date in respect of May 19, 2026 (Order copy received on May 22, 2026)
corporate debtor
7. Estimated date of closure of insolvency resolution | November 15, 2026
process
8. Name and registration number of the insolvency Kunal Bharat Ram
professional acting as interim resolution IBBI/IPA-002/1P-N01226/2022-2023/14131
professional AFA Valid Upto: June 30, 2027
9. Address and e-mail of the interim resolution 409, World Trade Centre, Babar Road, Connaught Place, New
professional, as registered with the Board Delhi, Delhi- 110001
Email: kunalram.ip@gmail.com
10. Address and e-mail to be used for correspondence | 409, World Trade Centre, Babar Road, Connaught Place, New
with the interim resolution professional Delhi, Delhi- 110001
Email: cirp.lanarsy@gmail.com
11. Last date for submission of claims June 05, 2026 (14 days from the receipt of the NCLT order
i.e., May 22, 2026)
12. Classes of creditors, if any, under clause (b) of Not Applicable
sub-section (6A) of section 21, ascertained by the | (As per information available in Public Domain)
interim resolution professional
13. Names of Insolvency Professionals identified to Not Applicable
act as Authorised Representative of creditors in a (As per information available in Public Domain)
class (Three names for each class)
14. (a) Relevant Forms and (a) www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives (b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of Lanarsy Infra Limited on May 19, 2026 (Order copy received on May 22, 2026)

The creditors of Lanarsy Infra Limited, are hereby called upon to submit their claims with proof on or before June 05, 2026
to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Kunal Bharat Ram

Date: May 24, 2026 Interim Resolution Professional, Lanarsy Infra Limited
Place: New Delhi Registration Number.: IBBI/IPA-002/IP-N01226/2022-2023/14131
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Shriram Asset Reconstruction Private Limited (SARPL)
{Acting in s’ capacity as Trusiee of various SARC Trusis)

Regd. Office : Shriram Houwse, Mo4, Burkif Road, T. Magar, Chennai - 800017,
Corporate Offica : Unit No. FF-A-05, A Wing|, First Floor, Art Guild Housza,

Phoenix Market City, LBS Marg, Kurla(Wast), Mumbai - 400070.

website:www shriramarc.com; Phone No-1800 120 2389; customercara@shrramare, com,

SHRIRAM

Agset Reconstruction

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY!/IES) i N SHREM INFRA INVEST PRIVATE LIMITED
Under Bule 3{1) Security Interest (Enforcement) Rules, 2002 . CIN: UBET00MH2I 4PTC254839
5 . ; . iaf Skl 0T o, 1ERI K1 . B HIEHWAY, ANE A -
Whereas the undersgned baing the authorized officer of Shriram Asset Reconstruction Private Limited, acting in capacity as Trustee various SARCT Registerad Offica: 1101 VIRA nwﬁfm“ﬂﬂ}f :LE:L;H;,H:I I:FL;::FLQ'?FE"EMF:&\EE&:?;T ‘f,]' NBHER [EAST), MUMBAL:400053
Trusts (hereinafter referred to as “SARPL™) under Section (5} of the SARFAEN Act having acquired the financial assets pertaining to various borrowers Wh”st (a8 |S taken pnor tO acceptance 0[
including ihe bormawers mentioned herein below fogeiher with the underyving secunty inferest created thereof along with 28 the nights, fitle and interest EXTRACT OF AUDITED CONSOLIDATED FINANGIAL RESULTS FOR THE QUARTER AND YEAR ENDED 31.03.2026
therewpon from secured creditorOnginal Lender'Assignor Manappuram Home Finance Litd Secunfisaton and Reconstruchon of Financial Assets and advemsm 0 |t |S not 033|b|e to Ve”[ |t3 Rs in lacs
Enforcement of Securily Interest Act, 2002 (hersinafer referred 1o as “Sarfaesi Act"j& in compliance of Rule (1) of Enfarcement of Security Inferest Act, 2002, 0 copy P J 5r | particulars Quarter Ended | Quarterended | Quarter ended Year Ended Yesr ended
and in exarcise of powers confamed under section 13(12) read with Rula 3 of the Sacurity Intarest (Enforcement) Rulas 2002, issued demand natice Under t t 'I'h | d E P I. t d t No. 31'”:&':5 {ti.l:ﬁ] iﬁ:jjﬁ iﬁﬁ:ﬁ ﬂm
Seciion 13(2) of the SARFAES] Act calling upon the following  bormowers to repay ihe amownts mentioned against their respective rame {ogether with the Conants. 1€ mdlan Xpress ( ) IMIEq Canno 1 ot incomie From Cheratons [Het) | [A;b th:lf:ﬁ_- ":; 757 43 19 380 33 55 SCE B4 T 7R4 36
interes! thereupon al the applicablelcontractual rates as mentioned in the said notices within 80 days from date of receipt of the said nolice along with further - = e : e e
firfoos, : ; . : . 2 | MetProfit / {Loss) for th od {befora T _ ] 54,571, 25,627.19
nlerast as applicable, incidental cosl, charges ele. incurrad 8 the date of payment andior realization as mantionad in the below Schedula. be he|d reSp0n3|b|e {Or SUCh Contems, n0r[0r any E:-: HIL :;;I:IrnErﬂ r.::. ::::—Iu“ F: i &, 23570.97¢ 11,539.10 11,158.70 5457179 1
SARPL has stapped into the shoes of oniginal lender which haz all the rights, tifla, interest of the sacured creditor with respect to financial assats. Tha borrowars \ T Fr.:~+|~,f e e sbric Lehiom o Tl T 11539.10 1115870 157179 | TETTIT
meniioned herginbelow have faded to repay the amounts due, nofice is hereby given to the bormowerls and the public in general that Authorzed Officer of |033 or damage InCUTTEd A d reSUH 0[ Eﬁ_m'r:al Ie.nd.;urE sy oeriel) ) i r i P =
Shriram Asset Reconstruction Private Limited has faken possession of the properyliesisecured assels described hersin below in exercise powers . . . o = He:l‘-mm S i) for e i St T e PR R IR P 11590
confarred on him under Section 13(#) ofthe said Act read with Rulle B of the SARFAES| Act transactions wih companies associations or kit Let i o, e St
The borrowers and the Pubdic in general are hereby cautioned not to deal with the below mentioned propertylies/secured assefs and any dealing with the| | o = _r”f_iﬁ{:'”“a a: o I:'JIT“:' 'rfr'r'frhe - " | AR AR TR TR i 32 BAE 58
propertyfies’ secured assets will be subject to the chare of Shriram Asset Reconstruction Private Limited for the amount and interest thereon as- per |nd|\/|dua|s adversmg I |ts newspapers 0 H .'E ; {: S E::L I mﬂt; gk Clln Eai L Caatict L
loan/Assignment agreement. The Borrawers/Co-borrowers/Guaraniors Morigagors' attention is invited to prouisions of Sub-section (8) of Section (13) of the o e " et ol S e et i
SARFAESI Act, in respect of ime available, to redeem the secured assats I ications g t erelore: recommen t at ;
T PR IS e LA R ey Ly . (aftar )] {
S Loan Account No & Mame of the Borrower! (Demand Notica Description of the Secured Asset & | Paxdup Eawit it ; |
A . p Eqpuity Share Capital B.000.00 &, 00000 £,000.00 £ 000.00 8,000,040
| No|  Trust DetailsiOriginal Lender Co-Borrower/Guarantor | Date & Amount (Immoveable Property) readers make NECESSalry QUIneS Defore Sendmg T | Reserves excuding Revaluation Resere) | 37528983 3,56,315.70 3,485,300 08 3,75,280.83 | 3,49,300.08
1 |Loan Account Number : MHLO0260025381 | ASMABANU HANGAL, | 18-02-2025 Property No; 151700202700300337, VPG NO:43, Total . C : 8 | Securities Premiem Account I 7.508.52 7,608 53 7,608.52 7E0R52 | 7.608.52
Tnlm_t Details : SARCT Trust 13 GG‘USMQDIN HANGAL & Measwing 216.00 Sq_rrﬂr & Building measuring 60.50 Sq Mir any MOnies or emenng |m0 any agreements W|th 9 | Meatworth | 34879533 3,33,675.58 3.00,087.14 34878533 | 3.04.097.14
Original Lender ; _ & ISHAG ZAFARSAE | Rs531080( | Shuated HF M:an'.a.rgl Village & -En:'am Panchayath, Tg: Hangal, . . . 10 | Pasd up Debt Capital Outstanding Debt | 72.100,47 7185750 87 20955 7210987 | 87,200.55
Manappuram Home Finance Ltd RIKATE Dist: Haver, Hangal, PO Mantagi, Haven, Kamataka, Pin: 581104, || |advertisers or otherwise actmg 0N ANl | [31 [ Outstanding Redesrmatie Preference Shares ; = : =
Authorized Officer , , 12 | Debt Equty Ratio 0.18 0.19 0.24 018 | 0,24
Place : HUBL]| Mis uf sJﬂ_lrln_'am Asset Reconsfruction Private Limited advemsemem I any manner Whatsoever 13 | Earnings Per Share {of Rs. 10/- each) | |
Dated : 24.05.2026 Acting in its’ capacity as Trustes of SARC Trust-_ ) (for continuing and discontinued operations)-
1. Baslc: | 26.55 59 10,31 B0.74 | 26,45
e Encore Asset Reconstruction Company Pvt. Ltd 2. Diutad: I 26.65 13.59 10,31 650,74 | 26.45
ﬁ a L 1 - -
EHIT“‘ aching in ita capacity &3 the Trustee of EARC-Bank-[r29-Tnst :;; iEIEﬂTEETmirﬂ 7175 00 3 015.36 3487.50 2.175.00 | 448750
Corparabe Offica ; 51 Floor, Plet No, 137, Secior - 44, Gunegram-133002, Haryana, India - . e - . Lok sl e
Phane : +01124, 4527200 | Fax: +91124.4527231 Email : contacti@encareare. com 30| B Shrdion Loveige Rabio. I 2.70 213 1,33 2.70 | 139
Rugistered Office : Caddie Commarcisl Tower, Regus Busingss Centrs, Sth Floor Aerncity [Dial), 17 | Mnterest Service Coverage Rabio | 11.19 2.23 10,01 11.19 | 10.01
FSI fE if - Exceptional andfor Extracrdinary items adjusted inthe Staternent of Prafit and Loss inaccordance with Ind A% Rules § 45 Rules, whichever is applicable,
T o M iyl R P S T g L R Mt
Wheseas, 1, The abowe is an extract of the detaited format of Quarterly Financial Results filed with the Stock Exchange under Regulation 52 of the SEBI { Lisking
Encore Asset Reconstricton Comparsy Privabe Limited ("Encore ARC®], acting in s capacity af baing Obligations and Discloswre Beguiremsents] Regulations, 20005, The full tormat of the quarterly Anancial resudts are available on the Stock Exchange - Mational
Trastioe al EARC - BANK - (179 - Trusl, has achuined all rights, G8le and inbenesis of Managpuram Home Stock Exchange (N5E | website "www.nseindia.com” and Company's website "weww shram.in®,
Firmamca Lisited ["Bank'), i the finencisl asaats of IMAME| AKBARASAE MUJAVAR ongnated by The Bank 2, For the other line items referred in Regulation 52{4) of the SEBI | Listing Obligations and Disclosure Requirements} Regulations, 2015, the pertinent
under section 5 of the Securitisation and Reconstrection of Fnancial Assets and Enforcement of Sacurnity disclosures have beenmade tothe stock exchange (MSE] and can be accessad on the wwwonseindia.com” and Company's website "www shrem.in".
Interast Act 2002 {"SARFAESI Act, 2002°| vioe Registerad Azsigniment Agreement dated 14-12-2023. 3. Previous period figure have been regrouped,rearranged wharever necessary to correspond with the current pericd / year classification / disclosures.
And whereas, the undersigned besmg the Authorised Officer of the Encore ARC under SARFAES] Act, 7002 4. The figures for the gquarter ended 31st March 2026 and 31st March 2025 as reported in these financlal results, are the balancing figures betwean the
and in exercise of praers conferred under Section 13012) of the SARFAES! Aet, 2002 read with Rule 3 of the unaudited figuras in respect of the year ended and unaudited nine month ended to date figures upto the end of the second guarter of the relevant financial
Security Interest (Enforcement) Bules, 2002 (‘Rules’), ksued A demand notic= dated ¥2-05-2025 =alling yEar,
upan the IMAMBE AXBARASAE MUJAVAR (Borrower), MATEER AKBARSAE MUIAVAR (Co-borrower 1), 5, "EPS computation in previous year included OO flems due ta an inadvertent formula ertar in the working file. The same has been corrected and
JAINABEI MATEEN MUJAYAR [ Co-borrower 2) and MAHAMADASLAM |ERAHEM SAE MULNYER [Co-bornower 3] comparative EPS figures have been restated recomputed accordingly”
ba repay the emount mantionad in the notice being Rs. 486474/ -[Fapees Four Lakh Eighty-Six Thousand Director
Four Wundred Seventy-Four Only) as on 12-05-2025 together with furihier interest af contractust rate, Date - 22.05.2026 Nitan Chhatwal
meidental guperses, amf costswoed 13-05-2035, within &0 days from the dake of recsipl of the said nats : DIN: 001135735

The borrowarfpussantor/mortgagor having failed to repay the amourt, nofice & hereby given by the
undersigned being the Authorisad Officer of Encore ARG, to the borrowssfguarantorimortgagor and the
publss in ganeral 1hat the Auihorsed DfNcer has taken possession of the property described hangn belerw in
GERrCise Ol porass conformed an him wder sub-secton (4] of secton 13 of SARFAES] &ct, 2007 read with
Rule EatSecurity Inferest {Fﬂllb-rl‘.ﬁmml] Riiles, 30037 & 1-05-2025
The barowerguarantormartgagor i particular and the puble mgeneral is hereby cautioned ot to deal with
thie property and any dealings waih thi property will b suibject to Eho cherge ol Encore ASsel Reconsiruction
Campsaey Private Limited for @0 amount of RS, 860622/- (Rupess Six Lakhs Siaty Thousand Frve Hundred
and Twesty Twe Only) as on 12-05-2025, together with further interest at contractssl rate, incidental
exnenses and costs w.e.f 13-05-2026.
Tha hiorrdair s Semdlon S o 18 16 arownsions of suli-sechon I.-!:l ol eectiom B3 od e SARFAES] &L, 2002, |0
regpest of timeavallahle, to redeam the secured assets

SCHEDULE

Dascription of Immovahle Proparty
All that is part and parcet of the property bearing gram panchayat Property Ko-390, Maasuring 112.50 5g

KAJARIA CERAMICS LIMITED

[CIN: L26924HR1985PLC056150]
Registered Office: SF-11, Second Floor, JMD Regent Plaza, Mehrauli Gurgaon Road,

 Vardhman WARDHMAN HOLDINGS LIMITED

Regd. Office : Chandigarh Road, Ludhiana-141010

Corporate Identity Number (CIN): L17111PB1962PLC002463

Tel. No. 91-161-2228943-48, Fax No.: 91-161- 2601048
Website:www.vardhman.com Email: secretarial.lud@vardhman.com

Consolidated Financial Results for the quarter and year ended March 31, 2026

Q)
).

| Defwnring ExgHlence, Snco 1Thi

Village Sikanderpur Ghosi, Gurgaon, Haryana-122001, Phone +91-124-4081281
Corporate Office: J-1/ B-1 (Extn.), Mohan Co-operative Industrial Estate,
Mathura Road, New Delhi- 110044
Phone +91-11-26946409, Fax: +91-11-26946407

mirs, abong with rezsidential struchare 1250 5q Mtrs Bearing £ Property No-152 7003016007 00326, n Sy Ko,

GT of Sambegni Vlage, within the fimits of grampanchayat Sambrani Taluk-Halagal, Dist : Uitarkannada, PO Website: www.kajariaceramics.com Email: investors@kajariaceramics.com Eﬂ”;f;ﬁ;;; mE::;: 3“:”5;15";; H:E:l: E:T:EE M“Hh ;E:d::ES
Sambrani, Ltkara Kannada, Kernataka Pin: 531329 Bewndary Description East- Houss Of Jameelsah Husenzak f i L #re ] F v arg .
Mujavar West- Froperty 0 Ameera Babusab Mujavar Sowth- House Of Jaibenisa Daleds: North- Road NOTICE OF POSTAL BALLOT Unaudited Unaudited Unaudited Audited Audited
Sd/- {Refer note 2) |Refer note 2)
K. Lokesh Eumear

Date ; 24,0520 6 Authorived Officer

{A5. in Croves)

Total Income from Operations

0.81

Notice is hereby given pursuant to the provisions of Section 110 read with Section 108 and other

10.08)

6.23

268

572 |

170 |

14.11
12.01

24.63
18.44

Date : HUBLI Encore Assut Reconstruction Compasy Pt Ltd | | applicable provisions, if any, of the Companies Act, 2013 (“Companies Act”) read with the Companies Net Profit/{Loss) for the period
TORM - A (Management and Administration) Rules, 2014 (“Rules”), as amended from time to time and {before Tax, Share of Profit/(Loss)
= i isi iti i isti ioati of Associates and Exceptional items
PUBLIC ANNOUNCEMENT applicable provisions of the Securities and Exchange Board of India (Listing Obligations and pt

(Under Regulation & of the Insolvency and Bankruptcy Board of India

({Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

LANARSY INFRA LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor LANARSY INFRA LIMITED

2. | Date of incorporation of carparate debtor | November 24, 2011

3. | Authaority under which corporate debtor | Registrar of Companles, Karnataka
it incorporated  registered

4. | Corporate Identity Ho. / Limited Liability | U45200KA201TPLO0G1 346

e———

5. | Address of the registered office and
principal office {if any) of corporate
debtor

Reqistered Office: #6, 4th Cross, Maruthi
Magar, Chandra Layout, Bangalore —
560040, Karnataka, India

{As per the details on MCA Master Data)
Corporate Dffice: 1-72/3/2/1, 3rd Floor,
Above Andhra Bank,

Opp. RTTC, Gachibowti, Hyderabad - 500031
(As per the Website of Corporate Debtor)

May 19, 2026 {Order copy received on May
21, HiZe)

6. | Insolvency commencement date in
respect of corporate debtor

I. | Estimated date of closure of insolvency | November 15, 2026

resolution process

Kunal Bharat Ram
IBBI/PA-DOZ/1P-M0N 226/ 2022-2023/14131
AFA Valid Upto: June 30, 2027

8. | Mame and registration number of the
insalvency professional acting as interim
resalution professional

409, World Trade Centre, Babar Road,
Connaught Place, Mew Dedhd, Defhé - 110001
Email: kunalram.ipiaigmail.com

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

10. | Address and e-mail to be used for
cormespondence with the interim

409, World Trade Centre, Babar Road,
Connaught Place, Mew Dedhd, Dethi - 110001

Met ProfitfLoss) for the period
before tax, Share of Profit/iLoss) of
Aszociates [aller Excaplional ilems)

Disclosure Requirements) Regulations, 2015 (“SEBI Listing Regulations™), Secretarial Standard on
General Meetings (“SS-27) issued by the Institute of Company Secretaries of India and other applicable
laws and Regulations (including any statutory modification(s) or re-enactment(s) thereof for the time

being in force) read with the Circular No. 14/2020 dated April 8, 2020, Circular No. 17/2020 dated
April 13, 2020, and latest one being Circular No. 03/2025 dated September 22, 2025 and any other
circular as issued by the Ministry of Corporate Affairs (“MCA”) [hereinafter collectively referred to as

Met Profiti{Loss) for the period after
tax, Share of Profili{Loss) of
Associates (after Exceptional items)

the “MCA Circulars”] that the Special Resolution as set out in the Notice of Postal Ballot dated April
30, 2026 is proposed to be passed by way of Postal Ballot through voting by electronic means
(“e-voting” or “remote e-voting”) only. The Company is providing electronic voting facility through
e-voting services provided by National Securities Depository Limited (“NSDL”).

Mr. Rupesh Agarwal, (Membership No.: ACS 16302, CP No.: 5673), Managing Partner or failing
him Mr. Shashikant Tiwari (Membership No.: FCS 11919, CP No.: 13050), Partner or failing him Mr.
Mohit Varshney (Membership No.: ACS 60762, CP No.: 27501), Partner of M/s Chandrasekaran

Total Comprehaensive Incomad
(Expenditure) for the penod
[Comprising ProfitiLoss) for the
perod (after tax) and Othar
Comprehensive Incomef
(Expanditure) (alter tax)|

{16.03)

e ———

Paid up Equity Share Capital

e ol

3.19

319 |

319

=TT

319

Associates, Company Secretaries having its office situated at 11-F, Pocket-IV, Mayur Vihar, Phase I,
Delhi — 110091, has been appointed as the Scrutinizer for conducting the Postal Ballot process in
accordance with law and in a fair and transparent manner.

Reserves (excluding Revaluation
Reserve & Mon controlling interest)

3, 76244

3.77rAb

3,782 49

363727

Eamings Per Share (of Rs. 10/~
each) { in Bs.) (mot annualized for

In accordance with the MCA Circulars, the Notice of Postal Ballot was sent only through
electronic mode to those Members whose e-mail address are registered with the Company/
Depositories. If your e-mail address is not registered with the Company/Depositories, please follow the
process provided in the Notes of the Notice of the Postal Ballot to receive User ID and Password for
remote e-voting. The communication of the assent or dissent of the Members would only take place {b) Diluted

fuariers) ;

{a) Basic

167.97
167.97

1658.28
168.28

218.51
215.51

676.83
676.83

808 .40
808,40

through the remote e-voting. NOTES :

Members are informed that (a) the Company has completed despatch of the Notice of Postal Ballot LB
through electronic mode on Saturday, May 23, 2026; (b) the voting period through e-voting
commences at 9:00 a.m. (IST) on Sunday, May 24, 2026 and ends at 5:00 p.m. (IST) on Monday,
June 22, 2026; (c) A Member who intends to vote, then he/she should exercise his/her vote through
e-voting by 5:00 p.m. (IST) on Monday, June 22, 2026; (d) No e-voting, shall be allowed after
5:00 p.m. (IST) on Monday, June 22, 2026; (e) Voting rights shall be reckoned on the paid up value of
the shares registered in the name of the Members of the Company as on the Cut-off Date i.e. Monday,

The above s an extract of the delailed format of guartery and vearly financlal results filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015, The full format of the quarterly and yeary financial results are avaitable on the Stock Exchanges websites ie,
www bseindla.com and www.nseindia.com and also on
werw vardhman cemfinvestors/FinancialReports.
. The figures for the quarier ended March 31, 2026 and March 31, 2025 are the balancing figures balweaean audiled

figures in respect of the full financial year and the published year to date figures upto December 31, 2025 and

December 31, 2024 respectively which were subject tolimited review by statutony auditors.
. The Board of directors has recommended a dividend of Rs. 5/~ per share on fully paid up eqguily sharas of tha

the website of the company

- ; : P . . COMPENY.
resolution professional Email: cirp.lanarsy@gmail.com May 18, 2026; (f) A person who is not a Member of the Company as on the Cut-off Date should treat . Financial results of Vardhman Holdings Limited (Standalone Information) i

11. | Last date for submission of claims June 03, 2026 (14 days from the receipt this notice for information purpose only; (g) Notice of Postal Ballot is also available at the Company’s : s Coen

of the NCLT order ie., |'.1,3!|r 22 Noda) . .. . s . . . Lr. | Particulars Ghearter Ended | Quarter Ended | Quarter Ended Year Ended | Year Ended
website www .kajariaceramics.com, at NSDL’s website www.evoting.nsdl.com and the websites of the Ko, March 312026 | Dec. 312695 | March 3 2028 | March 31 2026 | March 31, 302%

12| Classes of creditors, if any, under clause [b) I'-Iut;\pqdicahle stock exchanges www.nseindia.com / www.bseindia.com. ; i "‘GE;.T.JE'&“' & i e o
af sub-section {64 of section 21, ascertained | (As per information available in Public D . ) ) ) . ) {Refer note 2| (Refer note 2]
by the interim resolution professianal Domain For e-voting instructions, Members are requested to go through the instructions given in the Notice : :

13. | Names of Insolvency Professionals Nat Apglicable of Postal Ballot and in case of any queries connected with voting by electronic means, you may refer Tm# NIcOme T aperelions Gk Diis 25 ar.o7
identified to act as Authorised [As per infarmation available in Public the Frequently Asked Questions (“FAQs”) for Members and the remote e-voting user manual for Profit before tax ki 5.72 1.7 a1.78
Representative of creditors ina class | Domain) Members available at the download section of www.evoting.nsdl.com or may contact Ms. Pallavi S el 13 .05 450 ) 56.81
(Three names for each lass) Mhatre, Asst. Vice President, National Securities Depository Limited, 3rd Floor, Naman Chamber, 7| WO Lo oianae Income {65.60) 5.04) 23.09) =0.5e

14, | {a} Relevant Forms and
(b) Details of autharized representativas
are available at:

] www.ibbi.gov.in/home/downloads
() Mot Applicable

The aferementioned Financial Results alongwith with the Audit Report of the Siatutory Auditers thereon can also be

Plot C-32, G-Block, Bandra Kurla Complex, Bandra East, Mumbai, Maharashtra — 400051 through :
accessed by scanning 8 Quick Responze Code given below,

email at evoting@nsdl.com or call on 022-48867000 or may contact Mr. Vinit Kumar, General
Counsel & Company Secretary of the Company, through email at investors@kajariaceramics.com or
on telephone at +91-11-26946409.

The results of voting will be announced on/before the close of working hours on Tuesday, June 23,
2026 at the Corporate Office of the Company. The results along with the Scrutinizer’s Report shall be
displayed at the Registered Office and the Corporate Office of the Company. The results shall be
communicated to the Stock Exchanges and the same along with the Scrutinizer’s Report shall also be
displayed on the Company’s website www.kajariaceramics.com as well as on NSDL’s website
www.evoting.nsdl.com

For Vardhman Heldings Limited
Sd/-

(S.P. Oswal)

Chairman & Managing Director
(DIN: 00121737)

MNotice is hereby given that the National Company Law Tribunal has
ordered the commencement of a corporate insolvency resolution
process of Lanarsy Infra Limited on May 19, 2026 (Order copy received
on May 22, 2026)
The creditors of Lanarsy Infra Limited, are hereby called upon to submit
their claims with proof on or before June 05, 2026 to the interim
resolution professional at the address menticned against entry No. 10,
The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in
persan, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
5d/-
Kunal Bharat Ram

Interim Resolution Professional, Lanarsy Infra Limited
Registration Numdber.: |BBLAPA-002/1P-N0 1226/ 2022-2023/141 31

Place : Ludhiana
Dated : May 23, 2026

For Kajaria Ceramics Limited
Vinit Kumar
General Counsel & Company Secretary

Place : New Delhi
Date : May 23, 2026

Date: May 2, 2026
Place: New Delhi

W,
Reliance Infrastructure Limited ’E}E‘ﬁ' SANSTAR L] M ITE D
RELIANCE i S an 5* q l,m CIN: L15400G, 11382PLCOT2555 | | |
Infrastructure Registered Office: Reliance Centre, Ground Floor, 19, Walchand Hirachand Marg, Ballard Estate, Mumbai - 400 001. L R*gl'i Office: Sanstar House Nr. Parimal Under E"'I'dﬂe.- Opp. Suvidha ShﬂE‘P'nﬁ Centre, PE-F'F“- Ahmedabad, Gujaral,
Tel: +91 22 43031000 Website: www.rinfra.com, Email: rinfra.investor@reliancegroupindia.com Limited India, 380037, Phone (Q); +31 9818148420 | Email: md@sanstar.in Website: www.sanstar.in

STATEMENT OF STANDALONE AUDITED FINANCIAL RESULTS FOR
THE QUARTER AND FINANCIAL YEAR ENDED 31ST MARCH, 2026

The Board of Directors of the Company, at its meeting held on Saturday 23rd May, 2026, considered and
approved the Standalone Audited Financial Results of the Company for the quarter and year ended
March 31, 2026.

The Full financial result of the Company along with the Auditor's Report, are available on the Stock Exchange
websites at www.bseindia.com and www.nseindia.com and are also posted on the Company's website at
hitps://sanstar.infinvestors-relations/financial-information/ Quarterly Financials Q4-FY 2025-26 which can
be accessed by scanning the Quick Response (QR) Code.

Statement of Audited Financial Results (Standalone and Consolidated) for
the quarter and financial year ended March 31, 2026

The Board of Directors of the Company, at their meeting held on May
23, 2026, approved the audited financial results (Standalone and
Consolidated) of the Company for the quarter and financial year
ended March 31, 2026 ("Financial Results"). v g A B

e oL e B o

The Financial Results, along with the Audit Reports, including the  :if%
Statement on Impact of Audit Qualifications, have been posted onthe ~ “:':
Company's website at www.rinfra.com and on the website of the
Stock Exchanges www.bseindia.com and www.nseindia.com and
can also be accessed by scanning this QR code.

For and on behalf of the Board of Directors of
Reliance Infrastructure Limited

For, Sanstar Limited

Sd/-
Gouthamchand Sohanlal Chowdhary

Place: Ahmedabad Chairman & Managing Director E
Date: May 23, 2026 DIN: 00196397 &

Mote: The above intimation is in accordance with-RegulatiDn 33 read with regulation 47(1) ofthe SEBI (Listing
Obligations & Disclosure Requirements) Regulation, 2015

Sd/-
Vijesh Babu Thota
Executive Director and CEO

EpapeTimantialexpress.com

Date: May 23, 2026
Place: Mumbai

BENGALURU
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Dr. G. Trinadh Kumar, a senior Indian Forest
Service officer of the 2002 batch (AGMUT
Cadre), has assumed charge as Chief
Vigilance Officer (CVO) at Rashtriya Ispat
Nigam Limited (RINL). He brings more than
two decades of administrative and technical

Nutrihub - ICAR Indian Institute of Millets Research
has emerged as one of India's premier incubation
centres driving innovation in millets, agribusiness
entrepreneurship, and sustainable food technolo-
gies. Operating under ICAR - Indian Institute of
Millets Research, the centre has been playing a
transformative role in strengthening India's nutrition
ecosystem and promoting value-added food innova-
tions based on millets and smart grains. Nutrihub -
ICAR IIMR is also recognized as a Global Centre of
Excellence for millet innovation, sustainable food

av"- 1

Amid intense summer conditions and heat
wave temperatures across Andhra Pradesh,
the State Power Utilities successfully
managed the highest-ever electricity demand

Nutrihub Emerges as a Leading Centre for Millet Innovation and Startup Co RPO RAT E B RI E Fs Dr. G. Trinadh Kumar Assumes Charge as CVO at
in the State's history while ensuring experience in forestry, environment, wildlife

. e . — RINL
Incubation in India Andhra Pradesh Power Utilities Meet Record Summer !
-J
uninterrupted power supply. On May 21, the management, biodiversity conservation, and

Power Demand
Andhra Pradesh State Grid recorded a natural resource management.
historic energy consumption of 288.9 Million Prior to joining RINL, he served as Inspector General of Forests (Cen-
: : tral) in the Ministry of Environment, Forest and Climate Change,
Units (MU), along with a peak demand of . . :
(MU) g P Hyderabad, and as Regional Director, Forest Survey of India, South

technologies, and agribusiness incubation. 15,016 MW. Zone, Bengaluru. He also has extensive experience in the administra-
Over the years, Nutrihub has supported and incu- The surge in demand was driven by extreme | tjon of Special Economic Zones and Export Oriented Units.
bated more than 500 startups, facilitating commer- temperatures, high humidity, and increased | pr Trinadh Kumar holds a Ph.D. in Genetics from the Indian
cialization of several innovative food technologies and contributing significantly to the growth of use of cooling appliances, water systems, and agricultural pump sets. Agricultural Research Institute, New Delhi, and has specialized in for-
India's “Shree Anna” movement. The incubation centre provides comprehensive support to Despite the unprecedented load, APTRANSCO, APGENCO, and DISCOMs estry, biotechnology, environment, and wildlife conservation. He has
startups through mentoring, product development, packaging innovation, branding assistance, maintained stable and reliable power supply across the State through served in ecologically sensitive regions including Andaman & Nicobar
market linkages, technology transfer, intellectual property guidance, and access to advanced advance planning, continuous grid monitoring, efficient load management, Islands and Goa. Senior employees of RINL welcomed him and
research infrastructure. and timely power procurement. expressed confidence in his leadership and expertise.
In recent years, Nutrihub has further accelerated its outreach and innovation activities through Special Chief Secretary K. Vijayanand appreciated the efforts of power utility Ceniral Bank of India Hosts MSME Credit
entrepreneurship development programmes, investor connect sessions, incubation cohorts, and personnel and reaffirmed the State Government's commitment to Out h P .
government-supported initiatives such as the RKVY-RAFTAAR programme. The centre has also strengthening power infrastructure and ensuring quality, uninterrupted vireac rogramme in
organized multiple training workshops and capacity-building initiatives for startups, women entre- | electricity supply to consumers throughout the summer season. Hyderabad
preneurs, farmer producer organizations (FPOs), and food businesses to encourage sustainable Central Bank of India organised a Mega
and nutrition-focused enterprises. Andhra Pradesh Targets Completion of 228 Solarization|"SME Credit Outreach Programme in
Under the leadership of Dr. J. Stanley, Director, CEO, and Principal Scientist, Nutrihub has Projects by December ;IryfjeﬁZZfetzvs;??nO;:seggsﬁieﬁﬁgLscl}éﬁ
strengthened collaborations with industry leaders, academic institutions, government agencies, The Andhra Pradesh Government has directed

assistance schemes for business growth.

and agritech stakeholders to accelerate innovation and commercialization in the millet sector. His | sfficials to complete all 228 feeder-level solarization The programme focused on supporting

!eaders_hlp has played a S|gn|_f|cant rol_e in positioning Ngtnh_ub as a major platfqrm fo_r food-tech projects under the PM-KUSUM Component-C MSMES, startups, women entrepreneurs,

incubation, startup acceleration, and innovation-led agribusiness development in India. scheme by December this year. The projects, being and self-employed youth through simpli-

Dr. J. Stanley, known for his expertise in millet value addition and food innovation, has consistently | implemented across the State, have a total installed fied and customer-friendly banking services.

emphasized the importance of millets in achieving nutritional security, climate-resilient agricul- capacity of 1,162.80 MW and are aimed at Executive Director M. V. Murali Krishna reiterated the bank's commit-
ture, and rural economic empowerment. Under his guidance, several startups have developed strengthening renewable energy adoption and ment to providing timely credit support and highlighted initiatives such
innovative healthy food products including snacks, ready-to-cook foods, beverages, nutritional ensuring reliable daytime power supply for the as collateral-free loans, GST-based financing, Mudra loans, and flexible
products, dairy innovations, and sustainable food processing technologies catering to evolving con- | agriculture sector. repayment options for eligible borrowers. He assured entrepreneurs of
sumer preferences. During a high-level review meeting held at the faster and simplified loan processing to support business expansion and
Startup founders and industry stakeholders have widely appreciated Nutrihub's contribution Secretariat in Velagapudi, Special Chief Secretary employment generation.

towards creating a vibrant innovation ecosystem that effectively bridges scientific research, entre- | K. Vijayanand reviewed the progress of works Saina Nehwal attended the event as Guest of Honour and encouraged
preneurship, and market opportunities. The centre has also supported multiple startups in scaling related to land acquisition, civil construction, material procurement, and |entrepreneurs to pursue their goals with confidence and dedication.
operations, expanding retail presence, strengthening distribution networks, and entering domestic | compliance for Central Financial Assistance. Entrepreneurs interacted directly with senior bank officials on various
as well as international markets. Significant progress has been achieved across APSPDCL, APEPDCL, APCPDCL, and |funding-related issues, including working capital support and hospitality

With growing global awareness around healthy eating, preventive nutrition, and sustainable agri- Kuppam RESCO regions, with land acquisition nearing completion in several |Sectorfinancing.

culture, Nutrihub continues to play a vital role in advancing millet entrepreneurship and position- districts. Officials were instructed to expedite pending works, strengthen | cantral Bank of India Engages with Corporates
ing Hyderabad as a leading hub for food innovation, agritech incubation, and sustainable nutrition | ¢ordinationwith developers, and conduct weekly progress reviews toavoid delays. | - 4 Exporters in Hyderabad

solutions in India. The initiative is expected to improve grid _stab|l|ty, reduce power procurement costs, - Central Bank of India organised Corporate
The incubation centre is also actively promoting research-driven innovation in functional foods, and enhancethe long-term energy security of Andhra Pradesh. Customers' and Exporters' Meets in
nutraceuticals, and climate-smart agricultural solutions. By encouraging collaboration between sci- Hyderabad as part of its efforts to strengthen
entists, startups, investors, and industry partners, Nutrihub continues to strengthen India's millet engagement with key business sectors and

RINL Strengthens Vizag Steel Plant Security with APSPF

ecosystem while contributing to employment generation, farmer welfare, food security, and the Partnership enhance customer partnerships.
global recognition of Indian millet-based innovations and sustainable food technologies. Rashtriya Ispat Nigam Limited (RINL) has strengthened the security framework of Executive Director M. V. Murali Krishna inter-
Vizag Steel Plant through the induction of 75 personnel from the Andhra Pradesh acted with representatives from infrastruc-

IIT Hyderabad, DMRL and Innomet Collaborate on Indigenous Gas | Special Protection Force (APSPF). An MoU was exchanged between RINLand APSPF | ture, renewable energy, manufacturing, healthcare, trading, and power
Atomizer Project to formalize the deployment and cooperation framework for enhancing security |generation sectors. Discussions focused on sector-specific financial
Indian Institute of Technology Hyderabad, in collaboration with Defence Metallurgical Research Laboratory arrangements atthe plgnt. _ _ solutlons,_ _Iong—term banking partn'ershlps, and_ bu_smess expanS|o'n
and Innomet Advanced Materials Ltd., has launched a landmark initiative to develop India's first indigenous | Addressing the occasion, M. Madhusudhan Rao, GM (HR)-Services, said the |opportunities. During the Exporters' Meet, he highlighted the bank's
large-scale 100 kg inert gas atomizer facility. The project aims to strengthen India's capabilities in advanced | "duction of APSPF personnel marks a major step toward improving the plant's capabilities in trade finance, forex services, and working capital support,
powder metallurgy, aerospace materials, and strategic manufacturing under the Atmanirbhar Bharat vision, | S€CUrity infrastructure and ensuring a safe working environment. K.N. Rao, emphasizing the importance of timely banking assistance in improving
Funded by the DRDO-Industry-Academia Centre of Excellence at Indian Institute of Technology BHU, the Comman_dant, A.PSPF’ expressed confidence that the deployment would provide thg global competitiveness of!nd|anexporters. .
facility will produce high-purity spherical metal powders for aerospace, defence, energy, and advanced valuable industrial exposure to APSPF personnel. Chief General Manager Vasti Venkatesh also addressed participants
manufacturing applications, including additive manufacturing and gas turbine components. Director (Personnel) Dr. Rakesh .Nandan Sahgy thankgd the Andhra Prad'esh a_nd outlmedmr;ovatwe banklngprodu_ctsand custom|zle|nan9|a|so|u-
The atomizer facility will be established at Innomet's Hyderabad premises and will support collaborative Government for extending support in strengthemngsecuntyarrar)gements at V|zgg UOJ?S des%ngd tqre?port-'or(;en'iedlbuzmesse(sj. Tme n;egt;r?gsbwnﬂlessed
research activities for five years. The initiative is expected to enhance India's defence preparedness, Steel _Plant. H.e stz_ate_d jchat APSPF pgrsonnel wguld_ play an important role in ?C e partlc_|pa o rorr:ntm usdry o ef[_s anb e ethan Sle[S_
aerospace ecosystem, and advanced materials manufacturing capabilities through strong industry- ensuringsecurity, discipline, and operational coordination. aonrgirézigr;lcefpapr:g%% thcr)gvuarh tZﬁgf;;fli:inctij::gi?\s,igggnd S?[;(gfer ?c
academia collaboration. RINL reaffirmed its commitment to safeguarding its assets, infrastructure, L >xpan: & &
manpower, and operations. gagement nitiatives.

FORM - A SMEG SMFG India Home Finance Co. Ltd. SMEG SMFG India Home Finance Co. Ltd.
PUBLIC ANNOUNCEMENT Gl‘ih ashakti Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051. Grihashakti Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
|[|Jn::| ar Hegufatiun & of the THED!".I'E'I'IE‘,-' and E-ankruplcy Board of India dar el Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN T Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN
(Insolvency Resolution Process for Corporate Persons) POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)] POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]
Regulations, 2016) WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance] [WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance
FOR THE ATTENTION OF THE CREDITORS OF Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under| |Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
. Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
LANARSY INFRA LIMITED exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
RELEVANT PARTICULARS issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
m q e LANARSY INFRA LIMITED (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date (names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
1. | Wame of corporate dedtor of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to] | of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
2. | Date of incorporation of corporate debtor | November 24, 2011 the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
. : . > . described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of| | described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
3. | Authority under which corparate debtor | Registrar of Companies, Karnataka the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general]  |the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
I5 incorposated ! registered are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”| | are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”
4 | Corparate Identity Mo, / Limited Liability | U45 200KA2011PLCOGT346 for an amount as mentioned herein under and interest thereon. for an amount as mentioned herein under and interest thereon.
[dentification Mo. of corporate debtor SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date o_f SI. | Name of the Borrower(s) Description of Secured Assets Demand Notice Date of
5. | Address of the registered office and Registered Office: #6, 4th Crass, Maruthi No. / Guarantor(s) LAN (Immovable Property) Da1t¢1e §3z%1;:nt Possession No. / Guarantor(s) LAN —_— (LTml;:la_]_l;IetP;;pe;ty) — Date & Amount | Possession
principal office (if any) of corporate Magar, Chandra Layout, Bangalore — Lan :- All That Residential House And Extent Of 242 Sq. Yards, Of Site| o o230 g0 a9 12/1?2/35 Plot N% 26°(bld No 9?4014?20 rofgr%asur?:\c 220 S -
debtor Se0040, Kamataka. India 605739511517381 And Building There In Bearing Door No. 3-95, Assmt No. 359, e ’ ' L ’ g g
. bl . . (Rupees Twenty Yards., Or 209.02 Sq.mtrs., Situated At Bandlaguda, Hyderabad.s,
1. Kakollu Sundar R.S No. 177/3b, Lingavaram Village, And Gramapanchayat, . ; L . , : 11.03.2026
(As per the details on MCA Master Data) S
) . . . > . i ix Lakh Nineteen ) And Bounded As Per The Bounderies: North: Plot No:25 Of Portion
[ Offica: 1-72/3/211. 3rd F 1. |Rajan, S/O Chinna Krishna Dist, AP-521237. Sro Gudivada, Being Bounded By: . 23.05.2026 Lan :- A . A\ Rs. 49,36,741.91/-
orporate Ofrice: 1-72/3/21, 3rd Floar, \ . . Thousand Nine Of H. n0.19-9-14/1/2, South: 40’ Wide Road, East: 30" Wide Road, :
Babu, East: Gudivada To Polukonda Road., South: Property Of : 606139211917947 : ; . (Rupees Forty Nine
Above Andhra .E'a‘”‘-. 2. Kakollu China Babu [ Elaparthi Venkaiah, West: Property Elaparthi Ramachandra _Hundred Nlpe and 1. Abdullah West Plot No: 27 Of Portion Of H.no: 19-4-14/1/2, Lakh Thirty Six
(. RTTC, Gachibawli, Hyderabad - 500031 3. Kakollu Vijay Rao., North: Property Of Elaparthi Ramachandra Rao Eighty Two Paisa Only) 1. |Baramadha Schedule Of Flat: All That The Flat No201. 2nd Floor, ALl ppocang Seven | 22.05.2026
(As per the Website of Corporate Debtar) ) K ) ' as on 10.03.2026 ) S/o. Ahmed Apartment, Admeasuring 1200.00 Square Feet, Including Hundred Forty One R
_ : : Sd/- e . Common Areas, With Undivided Share Of Land Admeasuring :
6. | Insolvency commencement date in May 19, 1_1}215 (Order copy received on May Place : Krishna, Andhra Pradesh Authorized Officer, 2. Sabiha Bamunief 20.Sq Yards(Out Of 250 Sq.yards): Of Premises Bearing Municipal P:\?Sa'\gﬁt{azngn
respect of corparate debtor 22 2026) Date : 23.05.2026 SMFEG INDIA HOME FINANCE CO. LTD. No: 19-4-14/1/2/26, Plot No.26, (Old No. 19-4-14/1/2), Situated At 09.03 3026
7 E 4 fd Finsol N her 15 2076 Bandlaguda, Hyderabd,TS And Bounded As Per The Boundaries: R
' r:-:m:i'lrfm ':p":‘;iii': OSUTE OF YS0WVENCY | NOVEMDET 13, North: Lift, Stair Case, Corridor & Open To Sky, South: Open To
Sky, Road Side, East: Open To Sky, Road Side, West: Flat No.202.
8. | Mame and registration number of the | Kunal Bharat Ram j j I 1 3y | & 3 / Lan :- , _ , 11.03.2026
. 7 ; : : i i ' 1 ' All That The H B No: 4-7- Pti No.101041117
insolvency professional acting as interim | 1881/1PA-002AP-N01226/2022-2023/14131 RAJ PACKAGING INDUSTRIES LIMITED 616338011542536  [4] Lrat T0e e e B ) And Blot No oo - 918,6730.50-
resolution professional AFA Valid Upta: June 30, 2027 CIN: L25209TG1987PLC007550 1. Bikkumala Puma Part(Admeasuring 100 Sq. Yards) Are Totally Admeasuring 230 Sq. | (RuPees Ninety One
Chandu Lakh Eighty Six
0. | Address and e-mail of the interim 409, World Trade Cantre, Babar Road, Reg. Office: 6-3-1247, Metro Rasidency, Flat 13, Raj Bhavan Road, Hydarabad - 500082, Telangana 2. |5/0. Kailasam Yards., Or 192.28 Sq. Mtrs., In Survey Nos: 115/1, 117 & 131 To| o 2 tr e ven | 22.05.2026
with the Board Email: kunalram.ip@gmail.com : C/O. Bikkumala Purna b e’ Nl “ouneCeY:|  Nine and Fifty
¥ g i # North: 25’ Wide Road., South: Neighbour’s Land., East: Plot No: 83/ .
. Statement of Audited Financial Results for the Quarter and Year ended 31% March, 2026 Chandu . Paisa Only) as on
10 | Address and e-mall to be used for 409, World Trade Centre, Babar Road, ' %in lakhs) Part, West: Plot No: 84. 09.03.2026
correspandence with the interim Connawght Place, New Delhi, Delhi - 110001 . 11.03.2026
resolution professional Email: cirp.lanarsy@gmail.com 3 Quarter Ended Year Ended i éﬂ T?\zt The House2 O%eggng Ng(. 1(14-2051121, gn Plgt NOS'Z;/?/ % Rs. 13.89.683.57
- - I : an :- , Admeasurin . ards., Or 174.75 Sq.mtrs., Wit O
11, | Lastdate for submission of claims | June 05, 2006 (14 days from the receipt | 1y, ForRGulars 31,03,2026 | 31,12,2025| 31.03.2025 | 31.03.2026 | 31,03.2025 606138311152419 Constructed Area 400 S, Feet, Of Roo Roofing, In Sy Nos (Rupees Thirteen
of the NCLT order i.e., May 22, 2026) (Audited) | {Unaudited)| (Audiled) | (Audited) | (Audited) 3. |1 D Shantha Mary 888,889 & 890 Situated At Kottur Sithaiah Nagar, Kukatpally Village, | = - s% né’ six | 22.05.2026
12. | Classes of creditors, if any, under clause (b) | Not Applicable _ 1| Total Income from Operations (Net) 80083 | 74822 | BO19T | 3.282.86 | 3,049.47 So.Knena, Bﬁ!ﬁ?g%%’;ﬂ?’S?ar{ge;\,%hg“guﬁi‘ﬁgé"f\mﬁ'{gﬁs’. nanga BeddV | Hundred Eighty
of sub-section (64) of section 21, ascertained | (As per information available in Public 2 | Net Profit / (Loss] for the pericd before (Tax and 27.78 030 | (19.38) 4714 | (94.91) Nos: 14-20-413/1, 413/C, 41372., South: 150’ Feet Road. East:| 1lmeeara (1Y
by the interim resolution professional | Domain) Exceptional items ) House No. 14-20-411., West: House No.14-20-412/A14 o b0 20"2%’)
13, |Names of Insolvency Professionals | Not Applicable _ 3 | Met Profit / (Loss) for the period after Tax 20,79 002) | (15.23) 3497 | (71.52) Al That The Residential Flat No. T4, In Third Floor, O ‘SSR.
identified to act as Autharised (As perinformation available in Public 4 | Totai Comprehensive Income for the period / year 10.32 157 (9.57) pa.28 | (65.15) Classic” On Plot Nos. 268, 269, 270 And 271, In Survey Nos. 402| 14 12 5006
Representative of creditors in a dlass Domain) 5 | Equity Share Capital 456 08 456.08 456 98 456098 4hG 08 Lan = And 403, With Built Up Area Of 1062 .Sq. Feet., Including Common Rs 26 0'2 144.67
(Three names for each class] 6. | Resarve axcluding Revahsation Reserves 1 . - | 8695 | BOT.EE 606107210413606 e oLl Car PG Ny Wi ndded onare Of Land | Rupees Twenty Six
. | {a) Relevant Forms and (a) www.ibbi.gov.in'home/downloads 7 ' 4 1. Ravi Kumar Guntu 83 Sq.yards, (Ou qyards. ) Situate ammaigua, I | 2kh Two Thousand
14, | la) Relevant 1 { | Earning per share {of ¥ 10 each) 4. : H/O Nagaram Village, Dammaiguda Grampanchayat, Keesara 20.05.2026
(b] Details of authorized representatives | (b) Not Applicable Basic and Diluted inot annualised) 0.46 (0,00} (0.33) 0.77 (1 56) goDhanafal - fVandal, Medchal-Malkejgiri District, T.5, and Bounded By: Land | O'fe Hundred Forty
are available ar: ' Boundaries: North : Plot Nos.276 To 279, South : 30*-” Wide Road, a Sty
T . ; x Notes: _ _ _ _ _ ) _ _ East : Open Land, West : Plot No.272 S;esvg:l‘ ??'gg ?0"2'2;')
Notice is hereby given that the National Company Law Tribunal has | | 3 The abgve Audited financial results hava been reviewed by the Audit Gommittee and approved by the Board of Direchors at their Flat Boundaries: North : Corridor, South : Open To Sky, East : Duct 2.
ordered the commencement of a corporate insolvency resolution meeting held on 23" May 2026 And Flat No.T-5, West : Stair Case, Duct and Flat No.T-3.
process of Lanarsy Infra Limited on May 19, 2026 (Order copy received | | ) The above s an extract of the detailed format of Quarterly Financial Resuts filed with the Stock Exchanges under Regulation 33 Sdl-
on May ?l 2026) c 3 _ of the SEBI (Lisfing and Cther Disclosure Requirements) Regulations, 2015, The full format of the Quartery Financial Results Place : Hyderabad, Medchal-Malkajgiri, Ranga Reddy, Telangana Authorized Officer,
The creditors of Lanarsy Infra Limited, are hereby called upon to submit are avallable on the website of BSE Limited (hitp:/'www.bseindia com) respectively and also on the Company's website at |  |Date : 22.05.2026 / 20.05.2026 SMFG INDIA HOME FINANCE CO. LTD.
their claims with proof on or before June 05, 2026 to the interim https://www.rajpack.com/financials-2025-26.htmi
resolution professional at the address mentioned against entry No. 10, The same are now being made available rowgh Quick Response Code (“0R Code”) 25 aiven below:
The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in
person, by post or by electronic means. For RAJ PACKAGING INDUSTRIES L;g;-
Submission of false or misleading proofs of claim shall attract penalties. PREM CHAND HHHHAHEIA-
ace: Hyderabad Managing Diractor
Kunal Bharat Ram :
) ) x Daie ; 23-05-2026 [V I ANCTAL S 055 #008 | DM No. 00625684
Date: May 24, 2026 Interim Resolution Professional, Lanarsy Infra Limited

Place: Mew Dedhi Registration Number.; 1BEI/IPA-002AP-N0N 226/2022- 202314131

epaper.financialexpress.com:, . . HYDERABAD
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